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Fire in Diesel Tankers Near Botad Railway
. Station

4088. SHRI BENI  SHANKER
SHARMA : Will the Minister of
RAILWAYS be plkased to state :

(a) whether two diesel oil tankers of a
goods train were set on fire by a mob of
over 4,000 studentsat the Outer signal of
Botad railway station, about 167 Km from
AhmsJabad on the 28th November, 1968;

(by whether any inquiry has been made
into the incident; and

() if s3, the reasons therefor, the
estimated loss and the action taken in the
matter 7

THE MINISTER OF RAILWAYS
SHRI C. M. POONACHA) : (a) No.
However, a mob of students detained a
goods train and took out some gunny bags,
emptied their contents and sct the bags on
fire. Tankers or wagons did not catch fire.

(B Yes, the incident was enquired into
by the District Magistrate Bhavnagar
and Deputy Inspector General, Criminal
n vestigating  Department Crime and
Railways, Ahmedabad.

(c) The studernts were protesting against
some increase in tuition fees in high school
classes in  Gujarat State. The estimated
cost of danmge to the Railways is about
Rs. 4,000/-. Twentysix persons were arres-
ted and a case was registered at Botad
Police Station on Crime No. 174/68 under

" Sections 143, 147, 149, 332, 336, 337, 353
and 427, Indian Pcnal Code and 121, 127
and 128 Indian Railways Act.

M/s A. H. Wheeter & Co’s Bookstalls at
Railway Stations

4087. SHRI S. M. SOLANKI : Will
tie Minister of RAILWAYS be pleased
to state :

(a) whether Government have eiven the
sontract of bookstalls to Messrs, A. H.
Wheelar & Company permanently on  all
the Railway stations of Inda ;

(b) if so, rcasons tacrefor; and
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(¢) whether Government invited témnders

or gave them the contract by private
-negotiations ?

THE MINISTER OF RAILWAYS
(SHRI €. M. POONACHA) : (a) No.

(b, The question does not arise.

(©) A statement giving the information
s attached.

Statemomt

(cy M/s A. H. Wheeler & Co. have
been holding the bookstall contracts at a
number of Railway siations for many years
and it is not xnown whether the contracts
were allotted to thcm by inviting tenders
or by negotiations. :

2. The contracts with the firm have
been extended from time to time #n terms
of the agreememts which contained a
provision giving the firm an option to
extend the contracts at the end of the
stipulated period of each contract. While
extending the contracts from 1-1-1967, the
provision in the agreements giving the
firm an option to extend the contracts at
the end of the contract period has been
deleted after holding negotiations with
the firm.

12.07 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER MINES AND MINERAL
(REGULATIDN AND DEtVELOPMENT) ACT.

. THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) : I beg
to lay on the Table 'a copy each of
the following Notifications wunder sub-
seciion (1) of section 28 of the Mines and
Mineral (Regulation and Devclopment)
Act, 1957 :

(") G S. R. 2053 published in Gazette
of India dated the 23rd November, 1968
making certain amendment to the Second
Schedule to the Mines and Minerals (Regu-
lation and Development) Act, 195/: [Placed
in Library, See No, LT—2611/68.]
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(2) S. O. 4118 published in Gazette of
India dated the 23rd November, 1968
making certain amendment to Notification
No. S. 0. 1923 published in Gazette of
India dated the 23rd June, 1962. [Piaced
in Library, See No.'LT--2612/68.}

NOTIFICATIONS UNDER TARIFF COMMISSION
ACT, REPORT OF TARIFF COMMISSION ON
PROTECTION * TO DYESTUFF INDUSTRY AND
ANNUAL REPORT OF COFFEE BOARD.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) :

1 beg to lay on the Table—

(1) A copy each of the following papers
under sub-section (2) of section 16
of the Tariff Commission Act,
1951 :-—

(i) (a) Report (1968) of the Tariff Com-
mission on the continuance of
Protection of the  Aluminium
Industry.

(b) Government Resolution No. 1 (1)-
Tar/68 dated the 7th December 1968
(Hindi and English versions).

(c) A statement showing reasons why
the documents mentioned at (a) and
(b) above could not be laid on the
Table within the period prescribed
in sub-section (2) of section 16 of
the said Act.

(ii) (a) Repén (1968) of the Tariff Com-
mission on the continuance of
protection to the Dyestuff Industry.

(b) Government Resolution No. 14 (1)-
Tar/68, dated the 7th December, 1968
(Hindi and English versions).

(c) Notification'’ No. 14 (l1)-Tar/68-1
published in Gazette of India dated
the 7th December, 1968 (Hindi and
English versions), issued under sub-
section (1) of section 4 of the said
Act.

(d) Notification No. 14 (1)-Tar/68-11
published in Gazette of India dated
the 7th December, 1968 (Hindi and
English versions), issued under sub-
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section {1) of section 3A of the said
Act. .

() Notification No. 14 (1)-Tar/68-111
published in Gazette of India dated
the 7th December, 1968 (Hindi and
English versions), issued under sub-
section (1)-of section 3A of the said
Act,

fa

(f) Notification No. 14 (1)-Tar/68-1V
publishcd in Gazetie of India dated
the 7th December, 1968 (Hindi and
English versions), issued undef sub-
section (1) of section 3A of the said
Act,

(g) A statement showing reasons why
the documents mentioned at (a) to
(f) above could not be laid on the
Table within the period prescribed in
sub-section (2) of section 16 of the
said Act. [Placed in Library, See
No. LT--2613/48.]

(2) A copy of the Annual Report of tbe
Coffee Board for the ycar 1967-68,
(Placed in Library, See No. LT---
2614/68.)

DR. KARNI SINGH (Bikaner) : Sir, I
would like to bring before the House, a
very important matter...

MR SPEAKER : Is it in relation (0 the
Paper Laid on the Table ?

DR. KARNI SINGH : About my Cal-
ling Attention.

MR. SPEAKER : Then I would not
allow it.

DR. KARNI SINGH : I think you
cannot muzzle a Member of Parliament
from ventilating public grievances. You had
requested us that we should see you about
these matters. 50 people have died...

MR. SPEAKER : Nothing will be taken
down. ’

DR. KARNI SINGH : **

**Not recorded




